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IN THE CENTRAL MDCIINISTRRTIVE TflIBUNAL 	HYDERABMO BENCH 

AT HYDERABnO 	 I  

GA 588/92. 	 Dt. of Qrder26-0-92. 

Rnipeddi Satya Kumar 

Kuthurnu Kurmaran 

Gadikoyya ianikya Rao 

Ithi Raju 

I1.tapu Appalaswamy 

Mukata Appalanaidu 

Clidathada [mends Rao 

B. Chadaram $uribabu 

y. Chjkkala ljankatesuara Rao 

10.Vloorkoth Rameghan 

11.Edibilli Jogs Ran 

12.Nadani Manikyarn 

13.Pilla ileera $urya Pr1skasha Rao 

14.Lanka Gopata Krishna 

15.Ghanta oteswara Rao 

16.Kota Surys Prakasha Rao 

17.8andaru NoOkaraju 

18.Polineni bhanmugam 

19.Kotni Sreenivasa Rao 

20.Uppalapathi Narasimha Rao 

Pra sad Kurnar 

23.Redd.ta Bhoojaka Rao 

24.Vsrri ienku Naidu 

25.Rasananda Sahon 

26.Dhadi Bisual 

27.GuilipalLi Ananda Rao 

28Jludishi Gandhi 

29.Nekkanti Raja Rao 

2n ftc,or4 cdhk 

js. 
.IlppLlcafltS 

Union of India rep; by 

The Secretary to Govt. Ministry of Oetence, New Delhi. 

2. The Chief of naval Staff, Naval Head Quarters, 
New Delhi. 

Flag Officer, Lomrnanding-in-chief, Eastern Naval 
Command, \Jisakhapatnam-14. 

S. Controller of Defence Accounts (N), No.1 
Canprago Ad, Bombay. 

.contd. . .2. 
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6. Area Accounts Officer, Mssitant Controller of 
Defence Accounts (N), NAD Katha Road, \iisakhapatnam- 
530 009. 

Respondents 

Counsel for the Applicants Shri FC.S.R .Anjaneyulu 

Counsel for the Respondents Shri N.\J.Ramana, 	Add l.CGSC 

C OR AM 

THE HONBLE SHRI RBALASUBRAMAF'JIAN : MEMBER (A) 

THE HON'BLE SHRI t.J,RiJY 	MEMBER (J) 

(Order of the Diun. Bench delivered by 
Hon'ble Sri R .8alasurama nian, Member (A) ) 

Miscellaneous Rpplicatibn No.753/92 is filed seeking 

permission to add additional apiicants stating that all the 

applicants are similarly placed in all manners. Hence 

MA 753/92 is allowed. 

2. 	On the Original Application Sri j'J.V.Rarnana, Addi.; 

0090 states that the relief prayed for i.e. payment of 

Overtime Allowance on the basis of existing scales instead 

of old scales has been recommerided to the competent autho—

rity and is under consideration of the competent authority. 

He also indicates that there is every likelyhood of a 

favourftble consideration and then the O.A. may become in—

fructuous. Under these circumstances, we dispose—of the 

application as unnecessary at this stage. 
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3. 	If the applicants feel still aggrieved by the final 

orders passed by the competent authority, they will, be at 

liberty to approach this Tribunal afresh. Accordingly D.A. 

is disposed-of juith no order as to costs. 

(R.BRLAsuBRMNIRN) 	 I 
Ilember (A) 	 Member 

(J) 

Dated: 26th October, 1992. 
Djstra
V~) J u 

Dictated in Open Court. 

a v 1/ 

Copy to:- 
.2.• 	4•j_ - - - - 	- 	 - 

c rnc 	New Delhi. 
The Chief of Naval Staff, Naval Head Quarters, New Delhi. 

Flag Officer, Commanding-in-Chief, Eastern Naval Command, 
Visakhapatnam-14. 

Admiral Superintendent, Naval cock Yard1 Visalchapatnam-14. 

Controller of Defence Accounts(N) No.1 Caoprago rodd, Bombay. 

Accounts Officer, Assistant Controller of Defence Account 
-. 

One copy to Sri. K.S.R.Anjaneyulu, advocate, CAT, Hyd, 

One copy to Sri. N.V.Ramana, Addl. CGSC, CAT, Hyd. 

One spare copy. 

Ram!- 
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